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GOVERNMENT BILL

The Central Universities (Amendment) Bill, 2022

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI
VAISHNAW): Sir, with your kind permission, | rise to move:

"That the Bill further to amend the Central Universities Act, 2009, as passed by Lok
Sabha, be taken into consideration."

MR. CHAIRMAN: The motion for consideration of the Central Universities
(Amendment) Bill, 2022, 39 3 TR 34! B SclT ATed & IT d1q H REI <H1?

SHRI ASHWINI VAISHNAW: Sir, very short.
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SHRI' TIRUCHI SIVA(Tamil Nadu): Sir, it is to be moved by Shri Dharmendra
Pradhan. ...(Interruptions )...

SHRI ASHWINI VAISHNAW: | have taken permission. | have taken permission.
..(Interruptions )...

MR. DEPUTY CHAIRMAN: He has got permission of the hon. Chairman.
..(Interruptions )...

SHRI ASHWINI VAISHNAW: | have taken permission. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, it is listed.
SHRI ASHWINI VAISHNAW: | have taken permission. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Chairman has already permitted him. This is for your
information. ...(Interruptions )... Please. ... (Interruptions )... Please. ...(Interruptions )...

SHRI TIRUCHI SIVA: No; Sir, in the List of Business, it has to be moved by Shri
Dharmendra Pradhan. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions )...

SHRI ASHWINI VAISHNAW: Sir, the hon'ble Chair has already permitted the Railway
Minister, and on behalf of him, | am moving it. ... (Interruptions )...

SHRI TIRUCHI SIVA: That you have to tell. That you have to tell. If you speak without
that, we cannot understand.

31 31t AW : TR, 39 UG HITH Bl BIAAC! 3R g9 doil F 37T Y IRTT
P PRI H TP Caics, I &8 3R HIhTs de¥ B oierd gl U SIS hlhvs
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The question was proposed.

MR. DEPUTY CHAIRMAN: Motion moved. Now, Dr. L. Hanumanthaiah.
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DR. L. HANUMANTHAIAH (Karnataka): Sir, the Central Universities (Amendment)
Bill, 2022, seeks to establish Gati Shakti Vishwavidyalaya at Vadodara in Gujarat State
amending the Central Universities Act of 2009, and the National Rail and
Transportation Institute will be converted into Gati Shakti Vishwavidyalaya. Sir, the
scope of this new university, new vishwavidyalaya will extend beyond railways and
include transport sector as a whole. So, this is the second Central University in the
Gujarat State. And | have seen, earlier also, a lot of individual institutes have been
converted either into Centre of Excellence or Central Universities for Gujarat only and
not for other States, which is one of my observations. This Gati Shakti
Vishwavidyalaya master plan is essentially a digital platform bringing together
16 Ministries, including Roadways, Railways, Waterways and even UDAN also, which
is connecting all the transport systems. And, it is planning and coordinated
infrastructure connectivity projects for movement of people, goods and services. Sir,
this University is additionally expected to provide necessary technology and research
to the transport industry. This is the intention of this University. Once it becomes the
Central University, it will enjoy greater autonomy. That is what the Minister says. Is it
a fact that when we observe the other Central Universities, will this University get the
full autonomy or not? This is my question. Currently, this University provides B.Sc.
in Transport Technology, BBA in Transport Management and M.Sc. in Railway
System Engineering and Integration. This is what this Institute is now serving.

Sir, the objective of Gati Shakti University is to support vision and goals, as per
the Government, Atmanirbhar Bharat and provide best possible education to the
people of Gujarat. | just want to ask one more question. What about the other parts
of India, where from the only one institute which is into the research and which is into
giving degree of B.Sc., M.Sc. and BBM, people from other parts like South India,
North-East India and Central part of India are not going to get the benefit of this. Is it
going to be extended to all parts of the country and all the students can have the
admission here? What is the mode of admission for them? How are the admissions
going to take place? Whether the examinations are to be conducted across the
country, like, CUET, NEET, this is not clarified in the Bill.

Sir, let us look at the Central Universities now. About this Bill, the National
Education Policy, 2020 stressed the need for multi-disciplinary approach to education
within institutions. This is a very important issue to be discussed. The academicians
across the country have raised the concerns that if a transport-oriented institute is
converted into a Central University, this does not match the multi-disciplinary spirit of
the National Education Policy. That is what the academicians say. And, the
academicians also observed that converting a University into a Central University is
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just a matter of changing the name of the University not the purpose of making the
transport system across the country as a research institute. Sir, the status does not
help the growth and development of the education sector. This is what the
observation of the academicians is. | wanted to have the answer from the Minister. It
is necessary for this change in nomenclature to accompany with increased public
funding and autonomy. But, in this Bill, the public funding is missing; the autonomy is
only in the saying but not actually being done in the support of the Bill. Sir, let us see
the other Central Universities in the country; how they are working; whether they are
enjoying the full autonomy or not, whether or not they are enjoying the autonomy
across the country. There are about 64 Central Universities. Under this Government,
Sir, the Central Universities have typically been criticised regarding lack of permanent
staff, poor infrastructure and poor academic governance. That is what | wanted to
bring to the notice of the hon. Minister. This is due to ideological clash between the
administration, staff, student and other agencies. Sir, we have seen in Jawaharlal
Nehru University, we have seen in Jamia Millia University and Jadavpur University,
which are called the Central Universities, but the administration of these Universities is
not up to the mark and there is a lot of criticism of University administration on
ideological basis and in administrative matters also. A huge backlog of vacancies is
there in the Central Universities. The unfilled faculty vacancies in Central Universities
are a worrying factor. Sir, the Government should know that against 19,366 posts
sanctioned in the Central Universities, 6,558 posts are not filled up. Sir, this is about
33.86 per cent of vacancies in faculties which are not filled up by the Government of
India. Sir, as on 18" July, 2022, that is, very recently, the answer is given in the Lok
Sabha, that the ad hoc vacancies are 122, guest faculty is 1,931, contract basis
teachers are about 1,820, re-employed, who have retired, are about 31. Sir, the total
strength of these kinds of vacancies is 3,904. Let us also observe as to what is the
reservation maintained in these Central Universities. Sir, | wanted to bring to your
kind notice the number of vacant posts in the reserved category; the vacancies are
65.61 per cent which are not filled, especially from the reserved category and
marginalized communities. Sir, about the number of vacant posts, General category-
it is 2,252; SC category- it is 988; ST category- it is 576; Other Backward Classes -it
is 1,761; EWS- it is 628 and it is 344 in PwD. The total vacancies are 6,549, which
comes to 65.61 per cent. Sir, these vacant positions in the Central Universities are of
a very serious concern, which this Government has to take very seriously. Just
converting an Institute into a Central University and not filling up any vacancies and
not giving proper infrastructure, will not be going to solve the problems of the Central
Universities, and also it will be a burden in the name of Central Universities. Sir, the
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experts have called for reforms to the Governing Councils of all Central Universities.
This is a serious observation across the country. Not only this, what these reforms
include is to cap on number of members in the Governing Council. Requirement of
social representation and involvement of the alumni is another issue which they have
raised. Sir, why this is required is another important question. Sir, the same kind of
ideological thinking people are in the Governing Council. So, the Governing Councils
are not running properly. The Governing Councils should be above the political and
ideological thinking of the people. They should be experts in the field of education,
which is not being followed. Sir, including eminent alumni in the General Councils is
the global best practice across the world. It ensures endowments, it ensures
accountability, and it ensures the innovation also. The Harvard University, which is
practicing this involvement of the alumni, has given the best results in that University.
It has become a practice across the world that this kind of alumni involvement into the
University Governing Councils is going to help the standard of education going to a
higher level and not going to reduce it. Carelessly planned Central Universities
Entrance Test, CUET, is another concern. The irresponsible and student-unfriendly
actions of the Union Government can be seen in CUET admissions. Sir, CUET was
introduced in 2022, you know about it. As a major reform to the admission process in
the history of the education sector, this has been brought. Subsequently, what
happened? The UGC introduced CUET as a single gateway to admissions in the
Central Universities, only three months prior to admissions and examination. This was
during the time of students writing board examinations. While they were writing board
examinations, this CUET was announced. Students were in a serious confusion
whether to write this examination or prepare for CUET. After some time, the UGC
announced that the board examination marks will not be considered for their
admissions. There were only fifteen days left for them to attend CUET. We must also
think whether the students who have finished their board examination can write CUET
in fifteen days. After the examination, they announced that and there were only fifteen
days. On account of that, a lot of students could not efficiently write their
examination. Those who scored very well in the examination could not get good
marks in CUET; as a result, they could not get a proper admission.

In some centres, the examinations were cancelled. What does it say? There is
a lack of academic diversity in the syllabus and questions asked. That is another
important question which the students were raising. They could not write the
examination properly. On account of that, they could score only 15 marks.
Subsequently, they cancelled the examination and the students were asked to write
again. Again, there was confusion among the students.
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When a question was put in Lok Sabha about this, the Ministry did not answer.
In fact, they evaded and told Lok Sabha that they will take care and conduct the
examinations further. This is not supposed to be done by an organisation like UGC
and the Ministry of Education.

Sir, the Parliamentary Standing Committee observed something. | am referring
to ST students’ overseas scholarship. In this, the Standing Committee observed that
the national overseas scholarship scheme provides financial assistance to 20 students
every year for pursuing higher studies abroad, that is, for Ph.D. and post-doctoral
studies. During 2014-15, there were 20 students; in 2015-16, there were only 15
students; in 2016-17, there were only 16 students. What is the reason for this decline?
Across the country, there is ST population which is more than 7 per cent. Now, they
have become very competitive and there are very brilliant students who can attend
any examination. But, for the whole country, you can’t send 20 students! The
Parliamentary Standing Committee says that it should be enhanced to 30 at least.
But, | request the Government to enhance it to at least 50.

But this decrease in trend is because there was no proper advertisement and
every student from the rural areas was not able to apply online. That is another
problem with the rural India. There is one more problem. Their income ceiling is
Rs. 6 lakhs per annum. For Scheduled Tribe students, even an ordinary Group D
employee's income crosses Rs. 6 lakhs per year and it is allowed in other cases for
Rs. 8 lakhs, but for a Scheduled Tribe candidate, you have fixed it as Rs. 6 lakhs per
year. So, | request the Government to look into this and liberalise this economic
ceiling at least from Rs. 6 lakhs to Rs. 8 lakhs so that students across the country can
be able to apply. This is what my request is. Just making a Central University,
converting a name will not solve the problem. Provide all the infrastructure, give them
proper teachers, then only the Central University will have proper guidance. Thank
you very much, Sir.

MS. DOLA SEN (West Bengal): Thank you, Mr. Deputy Chairman, Sir, for allowing
me to speak on this Bill, the Central Universities (Amendment) Bill, 2022. Since we
are discussing the Central Universities (Amendment) Bill today, | would humbly
request the Chancellor of the Vishwa Bharati University, another Central University,
who is also our hon. Prime Minister, to share his wisdom by being here. We will all
benefit from his insights. "

MR. DEPUTY CHAIRMAN: Please speak on the subject.

" Expunged as ordered by the Chair.
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MS. DOLA SEN: This Bill seeks to amend the Central Universities Act, 2009 by
converting the NRTI into a Central University. | am in favour of it, Sir. | am glad that
the House is running today all through, "

MR. DEPUTY CHAIRMAN: You please speak on the subject.

MS. DOLA SEN: Coming to the point, first of all, education being in the Concurrent
List, | would like to know whether the concerned State Governments have been
consulted to give their points of note of dissent or consent towards this. If no, it is
again unfortunate. It is good that another university is getting the status of a Central
University. We are proud, but | have one clarification. Why should the Railway
Department bear the cost? Why not the Education Ministry or UGC pay the same?
However, there is a need to address some of the existing issues faced by various
Central Universities. Most Central Universities across the country lack adequate
infrastructure and face big fund shortages. Even the existing infrastructure in these
universities is breaking down. The facilities provided to the residential students are
also depleting day by day. The 2021-22 Budget allocation for education has
decreased by six per cent as compared to 2020-21. This year, there was only a five
per cent increase over the allocation of 2020-21. This is extremely low for post-
pandemic recovery. The Budget for the Rashtriva Uchchatar Shiksha Abhiyan
(RUSA) was also cut from Rs. 3000 crores to Rs. 2000 crores. It is again unfortunate.
A Centrally sponsored scheme, RUSA supports State higher educational institutions,
especially those that give priority to education in backward and aspirational districts.
While | am speaking on this Bill, allow me to point out that earlier, six out of ten Bills
were sent for parliamentary scrutiny. This was done to improve the quality of
legislation. Now, Sir, only about one out of ten Bills is sent for scrutiny. This is a
dangerous trend.

MR. DEPUTY CHAIRMAN: You please speak on the subject.

MS. DOLA SEN: Sir, | am speaking on the subject. For today's Bill, | thank you, Sir,
for allowing adequate time and having a healthy discussion. *

MR. DEPUTY CHAIRMAN: Kindly speak on the subject.

" Expunged as ordered by the Chair.

77



78

[RAJYA SABHA]

MS. DOLA SEN: Now, | would like to highlight how our universities are suffering
because of such fund shortages. The Andhra Pradesh Central University set up in
2014, after bifurcation of the State, is in shambles. Between 2014-15 and 2021-22,
budget for some of the gems in India’s educational system has been cut. The overall
funding for Jamia Milia University witnessed a sharp fall. The overall allocation for
Aligarh Muslim University has been reduced sharply by Rs. 306 crores between 2020-
21 and 2021-22. It fell from Rs. 1,520 crores in 2020-21to Rs. 1,215 crores in 2021-22.
So far, we have come to know that *

The diversity of India’s educational system is with institutions like these and
many hundreds of premium educational institutions run by minority communities,
including Christian Missionaries, but imparting education to all communities, must be
protected.

Sir, why is infrastructure so neglected? | urge upon the Government to pay
attention and provide adequate funds for betterment.

Sir, now, | say a few words about my State, West Bengal, where the
Government has introduced multiple schemes to support higher education.

*The West Bengal Government has launched schemes like Swami
Vivekananda Merit-cum-Means Scholarship for UG, PG and even for Ph.D. courses
across all subjects. Our Flagship Scheme, Kanyashree Prakalpa, has currently
around 70 lakh beneficiaries. The scheme has been awarded by the United Nations
Public Service Awards and has also been recognized by the UNICEF.

| would, now, like to draw the Government’s attention to the issue of vacancies
in the Central Universities under the SC, ST and OBC categories. Sir, the Central
Educational Institutions (Reservation in Admission) Act, 2006, mandates 15 per cent,
7.5 per cent and 27 per cent quota for SC, ST and OBC students respectively.
However, the intake of students under the reserved categories in the Central
Universities is much lower than the mandated norms. | urge upon the Government to
look into this also.

Sir, | would, again, like to emphasize on a very important point. We have
waited for 12 days in this Session for discussion on Price Rise, but the Government
told us that the House cannot discuss the Price Rise issue, because...

MR. DEPUTY CHAIRMAN: Please speak on the Central Universities Bill.

SHRI DEREK O’BRIEN: Please listen to her, Sir.

* Expunged as ordered by the Chair.
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MS. DOLA SEN: Sir, it is related. It is because the hon. Finance Minister was not
available and she will only reply to the debate. But, however, today, we are seeing
that the same Government did not think for a moment to allow the hon. Minister of
Railways, Communications and Electronics and Information Technology to pilot a Bill
on education.

MR. DEPUTY CHAIRMAN: Hon. Chairman has already permitted this. Ms. Dola Sen,
for your information, hon. Chairman has permitted this.

MS. DOLA SEN: According to the data from the Ministry of Education, there are 880
vacancies for the post of Professor across the five backward categories of SC, ST,
OBC, EWS and PWD in 43 Central Universities. Similarly, the number of vacancies for
Associate Professors and Assistant Professors are 1,624 and 1,793 respectively. But,
they have also been reduced.

My last point is: There is an urgent need to fill these vacancies to ensure
adequate representation across all sections of people. At the same time, the
Government needs to ensure that sufficient infrastructure facilities and adequate
funds are made available to all the Central Universities.

| support this Bill to make Gati Shakti Vishwavidyalaya a Central University
hoping that the hon. Minister would address all other issues raised. Thank you.

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Hon. Deputy Chairman, Sir, | am in
support of this Bill, because already this National Rail and Transportation Institute is a
deemed to be university and is now being given the status of Central University.

However, Sir, | am totally disappointed looking at the intentions of the present
NDA Government. The new name proposed for this university is “Gati Shakti
Vishwavidyalaya” which can be understood only by a few people or States. The new
name proposed for this University is “Gati Shakti Viswavidyalaya”, which can be
understood by a few people or States. Earlier, it was “National Rail & Transportation
Institute”, which can be understood by all the people and States and also
internationally. Now, in this Bill also, only the word ‘Institute’ is required to be
changed to the word ‘University’.

Each State and the Union Territory have one or more official languages and the
Eighth Schedule of the Constitution recognizes, in particular, 22 languages.
However, English is used extensively in business and administration and has the
status of an “associate official language”, the reason being to unite the Indians on
common language.
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When all the States are comfortable with English as common communication
language, why should the educational institution be named in Hindi only, which is now
being changed through this Bill ?

The NDA Government is often overlooking the emotions or sentiments of the
non-Hindi speaking States. Almost all the names of the schemes or campaigns that
this NDA Government has proposed during their tenure are in Hindi; now, they have
started this in Bills also. By doing this, they are hurting the sentiments of Tamil Nadu,
Kerala, Andhra Pradesh, Telangana, Karnataka, Maharashtra, Odisha, West Bengal,
Assam and some other States. These non-Hindi speaking States are also part of
India and the people of these States are also paying taxes such as ‘education cess’ to
the Union of India. For example, during the UPA Government, in the year 2008, they
established one Central University called “the Indian Maritime University”, combining
six different institutes from Chennai, Mumbai, Visakhapatnam, Kochi, and Kolkata
through Indian Maritime University Act, 2008. This shows the matured and generous
mindset of the UPA Government.

Many of the Central Universities established through the territorial jurisdiction of
State in the First Schedule in Section 3(4) were established as ‘Central University of
Bihar, Central University of Gujarat” etc. etc. Though the territorial jurisdiction of this
proposed university is whole of India, however, the Ministry has proposed to name
this University as “Gati Shakti Viswavidyalaya”. This shows the narrow mindset and
behaviour of this Government towards its own States.

Secondly, this University will take measures to provide quality teaching,
research and skill development in fields related to transportation, technology and
management. Currently, there is an imperative need for advanced education in
disciplines such as transportation, technology and management. Many States have
their own PSUs in transport and logistics sector and they need highly skilled human
resources. Owing to its necessity, | request the hon. Minister to establish or extend
the campuses to various States which show their interest in establishing such a
university in their respective States.

Thirdly, the university status alone is not enough for the institution to run on its
own; it requires economic independence. | request the Ministry to allocate necessary
budget without discounting the proposals made by the Board, because the revenue
generated by the University alone is not sufficient for them to manage all the
expenses.

Finally, already this Institute has partnership with foreign universities -- Hon.
Railway Minister, | have seen this in the website -- like Cornell University, USA,
Japan Transport and Tourism Research Institute, University of Birmingham, U.K.,
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and St. Petersburg State Transport University, Russia. If they change the
University’s name to Hindi, how will these foreign universities or students recognize
our university ? How will they understand this? We are not against the Hindi language,
but we are against the Hindi imposition. Federal nature of this nation is ‘Unity in
Diversity”. (Timebell rings) One minute, Sir. | request the NDA Government to
understand this.

To conclude my speech, in order to promote the University worldwide, and to
respect the sentiments of tax paying non-Hindi speaking citizens of India, it is
necessary to change the name of the University as ‘Indian Rail and Transportation
University.”

MR. DEPUTY CHAIRMAN: Thank you.

SHRI K.R.N. RAJESHKUMAR: | would like to tell the hon. Railway Minister that this
Act is the principal Act of Central University. But this University's administration is
brought under the Railway Ministry. So, | request the hon. Minister to change the
name. Thank you.
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SHRI SUJEET KUMAR (Odisha): Sir, the Central Universities (Amendment) Bill,
2022 aims to convert NRTI into what is to be known as Gatishakti Vishwavidhyalaya,
which would be under the administrative control of the Ministry of Railways.

Sir, as our economy grows at close to seven or eight per cent, and we are one
of the fastest growing economies in the world, our transportation sector is also
growing rapidly, whether it is aviation, maritime, highways or ports. Hence, there is a
need for quality manpower and talent in this very, very crucial transportation sector.
Thus, it was the need of the hour to have a university like this.

Sir, while introducing the Bill, the hon. Minister said that the Gatishakti
Vishwavidhyalaya will provide quality training, research and skill development as well
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in transportation technology management, TRM. This is a very lofty goal and this
would help build a world-class, multi-modal, multi-sectoral academic ecosystem in
our country. Further, he referred to the fact that there was a need for multi-
disciplinary learning in our academic ecosystem. Various sectors, ports, highways,
waterways and also information technology, can be integrated in this learning
ecosystem.

Sir, | think hardly anyone would have an issue with such a Bill. It is a welcome
Bill, but this has provided me with an opportunity to talk about some larger issues
pertaining to education in our country. First and foremost, | think there is no
standardized protocol or criteria to set up Central Universities in our country. For
example, Delhi has 7 Central Universities; UP has 6; Bihar has 4; Telangana, Andhra
Pradesh and Manipur have 3 each and the State like Odisha, with population of 45
million, has only one Central University. So, | urge you to consider setting up another
Central University in the State of Odisha, which has almost 23 per cent tribal
population. Currently, Odisha has only one Central University which is called the
Central University of Koraput. Secondly, many other speakers and colleagues have
spoken about the large number of vacancies in Central Universities. The sanctioned
strength is 18,905 in Central Universities, of which 6,333 post are currently vacant.
This is close to 35 per cent and is definitely unacceptable. In this august House,
| have already raised the issue of vacancies in Central Universities, particularly in the
Central University of Koraput, where there are over 80 per cent teaching posts
vacant. So, this has serious consequences for the educational landscape of our
country, particularly in the tribal pockets. It is detrimental to the goal that we have for
our nation. Hon. Education Minister has assured this House that these posts will be
filled soon and | take this opportunity to urge the Government again to fill all the
vacant posts soon so that the academic ambience of our country is not hampered.
Thirdly, the Bill states that, if required, the University may also establish campuses
and centres in India and abroad. The State of Odisha is strategically located in the
eastern part of the country. The East-Coast Railways, which is headquartered in
Bhubaneswar, is India's most profitable railway zone. Hon. Railway Minister is here
and he knows it better than anyone else that the railway freight traffic has crossed 200
million tonnes for the second year in a row. So, my request to you would be to set up
a branch of Gati Shakti Vishwavidyalaya in the State of Odisha, which also aligns with
the Purvodaya Vision of hon. Prime Minister. Fourthly, we are aiming towards a net
zero carbon-emission nation and the world is looking at India as a destination of
green technology. We are the pioneer of International Solar Alliance -- one of the
greatest achievements, | would say. My hope is that Gati Shakti Vishwavidyalaya will
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introduce multi-disciplinary courses and programmes in the areas of green economy
and green technology. | read out one of the proposed goals of the University. It is to
carry out critically needed Research and Development by creating innovative
technologies to encourage local manufacturing and substitute the imports of
expensive technology, equipment and products. It is a very commendable goal. Let
me highlight a concern which | have spoken about many a time. As a nation, our
R&D spending is only 0.7 per cent of our GDP, which is abysmally low. Please allow
me to compare this with other nations -- China 2.2 per cent; Israel 4.9 per cent;
South Korea 4.6 per cent; US 3 per cent. Where are we? Our R&D spending is
nowhere compared to these nations and these are large economies compared to us.
So, | hope that hon. Minister and the Government will take initiative to hike R&D
budget when they set up this University. Finally, the goal is to reverse brain drain
through this University. Our University Ranking globally is very low. | really hope that
this University will have tie-ups globally. While promoting indigenous technology and
innovation, we should try to scout for the best talent in the world and get them to be
part of the University.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Finally, we have hiked our education budget by 12 per cent
roughly this year, which is Rs.11,000 crore. It is very commendable. But, still, it is
nowhere near the recommendation of Kothari Commission, which was made way
back in the 60s that 6 per cent of the GDP should be spent on education.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Today, we are spending only 3 per cent. So, while we are
speaking about this University, | hope that the Government will augment the spending
on education. Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, this Bill seeks to establish Gati
Shakti Vishwavidyalaya, a Central University, but the current State of the Central
Universities in the country is really pathetic, and | would like to remind the hon.
Minister of Railways to take cognisance of this issue.

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]
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In the Central Universities, over 20,000 posts are lying vacant, as already stated by
Dr. Hanumanthaiah, in 45 Central Universities, under the purview of Ministry of
Education. So, the Ministry of Education had sought time to fill up these vacancies in
a mission mode by 14" September, 2022. We are in the month of August and there is
only one month left. The hon. Minister is not present. | request the hon. Minister of
Education to take cognisance of this and fill up the vacancies in a time-bound
manner.

Now, coming to the Indian Railways, | would like to say that it is a great
institution. It is the world's largest Railways network with 68,000 kilometres of routes,
21,000 trains, 2.2 crore passengers, hauling 30 lakh tons of freight every day with
7,350 stations. | really appreciate the hon. Minister for heading this great institution -
the Indian Railways.

There are certain points which | would like to bring to the notice of the hon.
Minister. Women's participation in logistics and transportation of the Railways is
pitiable. Only 20 per cent of the women are employed in the logistic sector. Please
take note of this point that only one per cent of the women have got the commercial
driving licences and the licences are owned by women. This is very, very unfortunate
in this country.

Regarding pending vacancies, Dr. Hanumanthaiah has already mentioned the
figures. | don't want to repeat it. The Railways recruited just 10,637 employees in
2021-22 and 9,529 employees in 2020-21. If the Railways continue to recruit at this
pace for the future years, it will take 30 years for the Railways to fill the aforesaid
vacancies. Therefore, this has to be expedited. The current recruitment is done
through the RRB. He has already stated about NTPC. | don't want to repeat it. The
amount that has been collected by the applicants is to the tune of Rs.864 crores in
2019. Now, we are in 2022. Why is there so much of delay? Just like we have the
Union Public Service Commission, which takes cognisance of the total vacancies in
the country for the IAS, IPS, IFS and 14 or 15 other Services, and it is mandatory on
the part of the UPSC to conduct the examination every year in a time-bound manner,
| am asking the hon. Railway Minister as to why can't the same principle and logic be
applied in the case of the Railway Recruitment Board also. Therefore, it has to be
made mandatory and constitutional responsibility has to be fixed on the Railway
Recruitment Board to conduct the examination and fill up the vacancies in a time-
bound manner like the UPSC.

The next point that | would like to bring to the hon. Minister's notice is about
the Visakhapatnam Steel Plant. ...(/m‘errupz‘/ons)... It is a relevant point for the TDP
also. Sir, the Vizag Steel Plant has been built with the state-of-the-art technology
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and has a turnover of Rs.28,000 crores and a profit of Rs.835 crores in 2021-22. The
hon. Railway Minister, and also the Ministry which he is heading, has failed to provide
the rakes for transportation of coal from Mahanadi Coal Fields to Vizag Steel Plant.
That is why the two of the furnaces have been closed and only one furnace is being
operated. With one furnace, a profit of Rs.835 crores has been earned. It is such a
great institution. It is a Navratna institution. The Government of India, particularly the
BJP Government is trying to privatise it, which is very unfortunate and it is the policy
of the NDA Government... (Time-bell rings.)

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your time is over.
SHRI'V. VIJAYASAI REDDY: No, Sir, | have time.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It will be your last point.

SHRI V. VIJAYASAI REDDY: It is the policy of the NDA Government not to privatise
the profit-making sectors and, unfortunately, this is being done by the NDA
Government. Now, let me make my last two points.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please make it the
last point.

SHRI V. VIJAYASAlI REDDY: Sir, this is regarding pending Railway Zone.
Unfortunately, my friend, Jairam Ramesh ji, has loosely drafted the Andhra Pradesh
Reorganization Act and everywhere he has used the word 'may’ instead of 'shall’.
This is being taken advantage of by the NDA Government and they are not setting up
the Railway Zone with its headquarters at Visakhapatnam. It is very unfortunate. For
the omission and commission that has been made by my friend, who is the author of
the Reorganization Act, Andhra Pradesh cannot be penalised. Therefore, | request
the hon. Minister to take cognizance of it and immediately set up a Railway Zone with
its headquarters at Visakhapatnam. (Time-bell rings)

The Project report has been pending for the last three years. My last point is
about Railway Recruitment Board. Sir, there are 21 Railway Recruitment Boards in
different parts of the country. Andhra Pradesh currently does not have any Railway
Recruitment Board and the applicants have to travel from various places to
Secunderabad to take the examination. | urge the hon. Minister to take cognizance of
this and set up a Railway Recruitment Board at Visakhapatnam or any place in Andhra
Pradesh. Thank you.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very much.
Next speaker is Dr. V. Sivadasan. You have two minutes' time. We have to complete
this.

DR. V. SIVADASAN (Kerala): Sir, the Central Universities Amendment Bill is not
capable to address the core issues of the education sector. First of all, as far as
enrolment ratio is concerned, in India, the enrolment ratio is 25. Let me tell you about
the enrolment ratios in other countries. In the USA, it is 88; in Britain, it is 60; in
Germany, it is 70 but the Government of India has made a target of only 50 by the year
2035 and the Government is not ready to spend proper amount in education sector.

Secondly, Sir, this new university will invite the researchers but what is the
condition of research scholars? Sir, all the research fellowships have been cut down.
Sir, the National Fellowships for SC/ST students have been decreased from 9,000 to
4,000. The Maulana Azad Research Fellowship has been reduced from 4,000 to
2,000. The National Fellowship for Basic Science Research has been reduced from
4,000 to 700. The Post Doctoral Fellowship for Women has also been reduced from
600 to 400. In the other fellowships also, same trend is seen.

| also want to mention the situation of Adivasi researchers. | do not know
whether this university will provide research facility to Adivasi students. Sir, in India,
21 research institutes, lITs and lIMs have not admitted a single Adivasi research
scholar in 2021. Sir, 12 lITs and lIMs have not admitted a single Dalit student as a
research scholar in 2021. | would also like to speak about the status of teachers.
| do not know whether this university will provide teaching facility or not.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please make one last point.

DR. V. SIVADASAN: Sir, my only point is that in the Central Universities, 6,500
teaching posts are lying vacant. This number in lITs is 4,000; and, in lIMs, this
number is 450. In NITs, 2,500 posts are lying vacant. Thousands of posts are lying
vacant in the universities.

My last point is about the National Testing Agency, which has been proposed
by the Government. Sir, it is not National Testing Agency; it is Notional Testing
Agency. The UGC-NET examination system has totally collapsed. The Central
Universities Entrance Test has totally collapsed. ...(/nterrupz‘/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have made your last
point. ...(Interruptions)...



[ 8 August, 2022 ]

DR. V. SIVADASAN: Because the examination system has totally collapsed. Sir, the
name of this University is Gati Shakti University. Sir, the Government is
...(Interruptions)...  The  students and teachers of the universities
...(Interruptions )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please. You have made
your point. ...(/nterrupt/ons)...You have made your point.

DR. V. SIVADASAN: The Government is providing each and every gati and shakti to
the richest of the rich. You please look into the issues of the students, teachers and
the universities. Thank you, Sir.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, this Bill seeks to convert a
deemed university into an autonomous Central university, called the Gati Shakti
Vishawavidyalaya. What is interesting about this Bill is that it has confined itself not
only to railways, but the complexity in the transportation sector has increased to such
a level that this Bill tries to bring in its ambit road, rail, aviation, marine, etc. Sir,
| support this Bill, but | would like to flag only three issues. So, please don’t stop me.
There are only three issues.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have two minutes.

SHRIMATI VANDANA CHAVAN: All these three issues are in respect of Clause 5. |
wanted to read Clause 5, but | am not reading it because | have no time. | feel that
this Clause should have been more comprehensive. It talks only about
transportation. | feel that environmental and ecological sustainability should also have
been mentioned here. Considering that 900 kilometres of char dham project has
absolutely caused danger to the fragile Himalayas, the national highways in the
Western Ghats have absolutely damaged the bio-diversity of the hotspot and also the
Environment Ministry giving permissions and environment clearances left, right and
centre, it is very necessary that we mention environmental and ecological
sustainability in that specific provision.

Sir, the concern number two which | wish to flag is, right from 1992, the United
Nations Earth Summit to the Paris Agreement, the transport sector has been
recognized as an important player while addressing environmental degradation, as it
impacts air quality and health of the people. Even the UNFCC has said that
one-fourth of the energy-related global GHG emissions come from the transport
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sector. Sir, world-over, whenever the transport sector has been referred to, it has
always been referred as sustainable transportation. So, | feel that kind of terminology
needs to be added.

My last point is, considering that we are urbanizing very fast, 40 per cent of our
population is now going to live in cities by 2030. Cities are known as engines of
economic growth but are also large contributors to climate change. Our country
needs urban transport planners, urban designers, land use planners, which are
equipped with indigenous knowledge of sustainable transport. But this Bill does not
refer to any of these.

| feel that the intention of the Government is very laudable. However, the kind
of comprehensiveness which this Bill should have shown is totally a miss. | wish this
comes through subordinate legislations. | congratulate the Ministry for having done
this, but again, | would say that this is absolutely a half-hearted initiative. | remember
the Medical Health Services Bill which was tabled by Dr. Harsh Vardhan, which was
an absolutely comprehensive Bill. We all would expect that this Bill also meets that
kind of standards. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you Vandana ji.
Now, Shri Abdul Wahab. You have two minutes.

SHRI ABDUL WAHAB (Kerala): Sir, | congratulate the Minister for bringing this Bill. |
wish it could have been in Kerala instead of Gujarat. Anyway, you are not giving any
priority in case of railway lines and all that to Kerala. At least, you could have given
this University to Kerala. One more thing | would like to say is that in Kerala, we are
having one problem. There are a lot of universities. But with much difficulty, we got
Aligarh Muslim University off campus. 300 acres of land has been given by the
Government. But nothing is done. It is lying vacant. There is only one central
university in Kerala, Kannur. So many universities are being allowed, including Aravali
University in Punjab.  Our Government is not allowing private universities.
...(Interruptions )... Where are the universities? ... (Interruptions)... We are asking,
asking and asking. But so far, it is not there. Even our friend is saying
...(/nterrupt/ons)... Please keep quiet because you are not allowing to us make our
point. That is why | was telling, we are between ...(Interruptions)... SEX Jrordt
TI’CFiﬁ_d, YN Cb*gﬁ{c g | They are against every proposal. For KERI also, you
are also agreeing. ...(Interruptions)... My request is to have good teachers in the

Universities. | will have two-three points.
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Increase PHD seats in Central Universities. Another is timely recruitment of
teaching vacancies. Ensure transparency and merit-based procedures in faculty
recruitment. Have mechanism for timely disbursal of Fellowship. The UGC must
increase non-NET Fellowship for Research students. Have affirmative action on
Depreciation Point for minority communities and other backward classes. Improve
residential facilities in universities. Make our universities differently-abled and
transgender friendly.

| hope the Minister will respond positively to my suggestions in the reply. Itis a
good combination of Education Minister and Railway Minister. Thank you, Sir.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, | support the Bill. The Central Universities
(Amendment) Bill, 2022 aims to convert the National Rail and Transportation
Institute, which is a deemed to be university under the University Grants Commission
Act, 1956, to an autonomous Central University to be known as Gati Shakti
Vishwavidyalaya.

Hon. Members spoke regarding its name. We are always speaking about our
hon. Prime Minister encouraging mother tongue and other recognized official
languages. When you are giving the name, you can give the name in Tamil and other
languages also. You are even advocating a three-language formula. Whenever the
names are coming in Hindi, there is no English or any other language. Here when you
say Gati, it has different meaning in Tamil. That means 'ho gaya'. Therefore, you put
it in English also. Or you put it in Tamil which is my mother tongue. All the hon.
Members were praising the Vice-President for encouraging all the languages. Even
the Prime Minister advocates all recognized languages. Mother tongue is more
important. ...(Interruptions)... | don't want to take much of the time. Why are you
converting a deemed to be university to a Central University? | could not understand
it. If a deemed to be university has NAAC A+ grading, it can have its centre
anywhere. This University may not have that kind of capacity. That is why you are
converting it to a Central University. Many private deemed to be universities are
getting A+ just like that. They are making money. | could not see the Education
Minister here. That is why | did not speak more on deemed to be university. Because
of that, many institutions are suffering a lot.

The concept of deemed to be university was introduced by Dr. Sarvepalli
Radhakrishan when he was the President of India. Why did he introduce it? The
Indian Institute of Science, Bangalore, is a reputed Central Government Institute. But
why haven't you come forward to bring a Bill to convert the Indian Institute of

91



92

[RAJYA SABHA]

Science, which is an excellent institution, to a Central University? You should have
converted it to a Central University. You have not done that. Why? | could not
understand that. But you are coming with it. | am appreciating it. At the same time,
| am requesting you to see that the name has to be given in other languages also.
(T/'me-be// r/'ngs.) Not just on this subject. You take any programme whether it is
Sadak Yojana or any other programme. There are so many programmes. You give a
word whose equivalent word is given in other languages what you call regional or
national languages. It must be there. Otherwise, people cannot understand what
this is. The other Members have said this. Therefore, once again, | am requesting
you to consider this. | am supporting this Bill. At the same time, please respect the
sentiments of the States and the people who speak other languages. An equivalent
word must be given side by side. Otherwise, if | put three languages, it means one
language is Hindi. It is welcome. We are not against any language. At the same time,
you put English also. Itis common.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, Dr.
Thambidurai.

DR. M. THAMBIDURAI: Sir, put it at any place. In Tamil Nadu, you put that name in
Tamil; it will be useful. In Odisha, you can put it in Odia language. In Rajasthan, you
can put it in Rajasthani language. Anyway, that has to be the spirit. It must not be
one language. Today, we all spoke that all languages are our languages. These are
India's languages. We fought for freedom not for one language; we fought for
freedom for all the national languages of this country. That kind of spirit must be there
in governance. | always support the Prime Minister saying that we have to speak in
mother tongue. Tamil language, Tamil poetry and so many other things our Prime
Minister says. | am always supporting that kind of sentiment of the hon. Prime
Minister, Shri Narendra Modi. | hope that your Ministry will also accept that and do
the necessary. Thank you very much.
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31ex WY YA ST &1 BIs W Fould AT AI$H IR el 81 g4l a¥g, faeel
fereafaenery & Wdg 80 fEUT Hiciorst 8, difd g8l W UaHdl/THET &1 U Al AIfh
YT T8l &1 8l BTl 151 Bl 9l 81 SR U< e H 23 e fawafdenery &, foH
Y U BT I Heruid THRIN/THC] BT 81 51 STl a9 dbes 13 [qeafaerneral 9 rggfd
ST & AR Bl (gfth &1 994 2, dl S99 UIhaR & 204 YT gai § 4 $Had 11
Ug R U 8 3R e & 360 UGl H | ATH Up U 9 WX ¢ &1 IR H
3IMSIMS IS B I o, <l ATSIATSCIST b G AT I 4,500 Th~AToT el TS s
gl

ST ST, 31d H YIUare] & a1 HRAT1 18l gl ...(FWHI By °e). ... 77 S,
319 H oS B BT gl Sl B UINFS! BRAT ATed &, 3P (017 30 TR BT Il
BT g1 ST T/ T 3R JAIRAT & BT B8l ©, SHdI 39 30 FHR &6 IrIdT H had
2, 3 31N 4 TR U 910 € 3R S9! TIUarS! Bl bl SIrdl &1 91T, § 31as A1eH
Y WBR A I8 ATIE DHRAT1 g b 9 argal Bl 10 TR BT AT SQ1 2149 S, I8
30 TR & g8l 10 FFN BT 4T A12T T8 7 3Mu™ o<l 7, e=gareg| < 9,
ST HIR |

( IuquTafa HEIed YIoTHiT §0)
MR. DEPUTY CHAIRMAN: Now, Shri Kanakamedala Ravindra Kumar.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Deputy
Chairman, Sir, the Bill proposes to convert the National Rail and Transportation
Institute, Vadodara, a deemed to be University, as Gati Shakti Vishwavidyalaya. A
new provision in Section 5 in the Central Universities (Amendment) Bill is a positive
step in this direction. It can be seen from the proviso that Gati Shakti Vishwavidyalaya
shall establish centres in India and abroad. | urge the Minister to establish one such
regional centre in the State of Andhra Pradesh. Sir, at this juncture, | also urge the
Minister to take immediate steps to fill the vacancies which are existing in the
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institutes of higher education. Sir, the prolonged vacancies in faculties seriously affect
the education of the students who are studying in these institutes. In response to my
question to the hon. Minister of Education, he had stated that there are around 27
vacancies in Indian Institute of Management at Vizag alone. There are 15 vacant
posts of faculty in IIT, Tirupati. The vacancies at NIT, Tadepalligudem stands at 20.
The vacancy position in Indian Institute of Information Technology, Design and
Manufacturing at Karnool is 6. This is the situation in the institutes of higher education
in the State of Andhra Pradesh alone. What could be the number of vacancies in
Institutes of Higher Education can be anybody's guess.

So, | urge the hon. Minister to take steps on war footing to fill up all these
vacancies in a time-bound manner by strictly adhering to the reservation policy of the
Government of India.

Sir, as per the provision of Section 93 and the Schedule 13 of the Andhra
Pradesh Reorganization Act, 2014, the Central University of Andhra Pradesh at
Ananthapuram and Central Tribal University of Andhra Pradesh at Vizianagaram have
been established and functioning. In those two universities also, the Government has
to take time-bound measures to fill up vacancies and to have a permanent
infrastructure. Already, the TDP Government had allocated land but no buildings are
constructed.

Sir, | request the Minister of Education to give special focus and attention to
the State of Andhra Pradesh in the education sector. It is because the present
Government is not taking any steps to complete those projects. Also, the State
Government is taking steps and pursuing the policies which are against the new
Education Policy which focuses on imparting education to youngsters in their mother
tongue.

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please, Shri Kanakamedala,
time is over. ...(Time Bell)... Please. ...(Interruptions )... Please.
...(Interruptions )...

SHRI KANAKAMEDALA RAVINDRA KUMAR: But, the State Government to
everybody's surprise and in dismay, has introduced English as the compulsory
medium of instruction in the State.

MR. DEPUTY CHAIRMAN: Thank you. | am calling now Shri Sandosh Kumar P.
...(Interruptions )...
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SHRI KANAKAMEDALA RAVINDRA KUMAR: This is a serious issue. There is a need

for urgent intervention by this Government.

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...Please. ...(Interruptions)...
There is paucity of time. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, one more. One more. Sir, final one,
with these submissions...

MR. DEPUTY CHAIRMAN: Please. Shri Sandosh Kumar P, you please. speak.
...(Interruptions )... You speak, it will not go on record. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, one more issue.  Sir, one more.
One more. Sir, the last...

MR. DEPUTY CHAIRMAN: Kanakamedalaji, now, it is not going on
record....(Interruptions )... No, sorry, the time is over. ...(Interruptions)... There
are a few more speakers. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: *

MR. DEPUTY CHAIRMAN: No; it is not going on record now. ...(Interruptions)...
Shri  Sandosh Kumar, please speak. ...(Interruptions)... Please speak.
...(Interruptions )...

SHRI BINOY VISWAM (Kerala): How can he speak ?
MR. DEPUTY CHAIRMAN: No, no, he has already taken his time.

SHRI SANDOSH KUMAR P (Kerala): Sir, we have 126 deemed universities in this
country, according to available statistics. | would like to ask you as to what is the
criteria in selecting a particular university and to enhance its position to that of Central
University. For example, in Kerala, there is a renowned institution which was
established in the year 2007, that is, Indian Institute of Space Science & Technology.
Luminaries like Dr. A.P.J. Abdul Kalam were at the helm of affairs of that university.

* Not Recorded.
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Now, you are trying to enhance status of a university, which was established only in
the year 2018 only, to that of a central university. So, there must be a criteria.
Unfortunately, the Government may be, the great Prime Minister, | am not questioning
his authority, having a vision like that. So, in the name of Prime Minister's vision and
everything, you are actually trying to undermine the interests of other States and other
important universities. This is very sad and you have to stop this. Secondly, in the
Statement of Objects and Reasons, it is stated, 'To reverse brain drain'. It is
important to note that you have acknowledged the fact that there is brain drain in this
country. So, to stop brain drain, you have to enhance the higher education and the
research works. We are spending just 0.7 per cent of the GDP for research purposes
whereas the international average is around 2 per cent. With that only, you can
reverse the phenomenon called 'Brain Drain'! Thirdly, | can tell you, as most of my
fellow speakers have pointed out, that universities are facing a lot of problems.
Higher education is in a kind of mess. Most of these vacancies are un-filled,
teachers' posts are vacant and reservations is not being followed but your
Government is interested in fragmentation of this university education.

MR. DEPUTY CHAIRMAN: Please conclude. ...(7Time Bell rings)...

SHRI SANDOSH KUMAR P: Now, you are starting this kind of university and
tomorrow, you will start another kind of university. So, please stop this as this will not
suit the purpose of nobility of university education.

So, your Government has to think seriously about that. Finally, the best thing
about the Central Universities is that the Governments are having no role in it. That is
the best thing, fortunately. Otherwise, it would have been more difficult. | would like
to request one more thing.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI SANDOSH KUMAR P: Railway is the lifeline of this country. And if at all, you are
going to implement this thing, then, a branch must be started in Kerala also because
that will be a multi-purpose university. Thank you.

MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav.

o). M MU Aled (STR U< : STy #eey, Rier & &5 § &1 ff wed
SSTAT ST SR WG 81, 1 98 3T 81 8Idl 81 BTefild $B AT Al 7 il
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9o W (6 &, I WHIA® & R SISt W1 81 § R4t I8 s arsdl § & o9 59
IRE & pad favafdeney 999 & IR § $vg WGR Al §, fIaR &l g, i
SN 317 X151 T Wl TTel YT A8 Y| BHR G71eT § 90 U A1 AR - Hel fdh
R H Gl ARy UG Dbl 75 AT VAT B8 Fhd ol Sl 97 U8l | & 39
IFEEES A 9U= 8, ITD! S8 O Il H I Gl a1eql Yg 31 S B
oY 319 SR T291 81 d IR U< Iy | UH. G, B 3R ursH fafavex oft 8, af ety
ORI & g9 I8 JIade! IR Ucel & IR0 A1 SR 4 @it <<l J8i
IFEaf &, IHHB! 3R AIUS PR <d, Al 98a% BIATl Yeb U 1. Ul FJHIAT S
7 3% | B B a1 ofR #7 w@d t |ren o1, forye amuds fd § fre 81 B %
IFaRFST 3§ geai o1 Ysied 69 dRE 9 8? Bl AP Uod &l HAIed
TSR BT, IR <21 & 9<d] Bl SHH TS o+ &l HidhT e a1 T8l firer,
I 9ot W BT 1Y, Al Dls H-HRISTT 9 8l b IHH bact Y 1T & g &
I AR T P gl B HIBT fFet, T8 JIT AT & 919 ST A1y 31 w2l fo
Ig JORTd & ofT g7 ST X&l B, Tl ST ORI & g2 81 UG <19 7 JAaraet
®I AUE fHAT T, A RN I S I=d IFH TSHEE o 3G, IFS oy O
SPRT IR JIR V&1 A1V STH 8- & olU U8l W ERed & oIl g+ 91y,
Fifp g g foft FhT=l # fhIy IR Igd €, I S9h I sa- U Fgi gl & fh
T bl I81 IR 7 8RS 8 IR 7 9T 717 § 39 &1 g9l Bl 38R -IeR 81 ysdl &
3R ggd TGl fRIar <A1 9sdl &l ...(A9F &l €el)... Id o= bl U8
fereafaermerai § ugr 4 ggd gf¥ehd Bkl &1 d UM aTed &, oifdh yer el urd &1 H
a1 faeefl § g1 g1 TR IS STe’ UTHsIR H Ued! §l SHD! 8Red e (AT, dl
TP BICT-A1 FRT 21 § U fod <= 17 o1, df S99 Uh gt fAemarug+=q & &
3R gAY 98 B Y21 &l 981 QI | -7 E9IR B0y Ae 1 ot SI1d &, STdid 39
HER DI DIFd Ui BOR 9 WY TE1 81 I Bl Folgel g1 od I YHafid sravrs
IR I &, Al A AT S 3RT G311 B {6 981 SR d &1 gl 8i1 A1fey| sRed
A A B a1 B TR, dTfh gt bl W b foT¢ 918 T SIHT TS 3R TRl U
T US| YR A -5 TIAIS |

st ST : 91 31 ST BT SaTe|

i 12 J0TE ;. IUHIULT HBIG Y, 14 A1 QiFG! 7 I8 &1 370! f$dT Bl 3R
ITDT AR F Ig 312 GeITd |1 31T & 3R 59 FIdI Bl 849 A1 AT TS HSIRIS H
gic, d =g e, S & hrerfe feafderey iR ufcpear 59 a1 4 Recs &,
ITPI § U BHRAT AN By e Yodd 4 Relcs U, by Jel F UJHT & g
HITeT IT U2 IS &, S99 s gU vy A1 39 vl &l wrag Bl 3R By 4
TS fhaT S1U
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(qTafer wgIed Yo7+ §9)

FHTIIT IS, Fa ISl JeT I8 ST [ AT I8 hael YOIRTd &b ARl o oy
27 3R Pz ¥ 39 a1 BT U, O AR AT ¥ I§ B bl U &) 8] SodT Bl
Clause 6, § 9gd Wt for@T 2 b I8 JIafaet AR <21 & oY 81 1t will extend to the
whole of India. HHMRT Helgd, SHH faoeRell for@r ganm & &
SRS Bl 3ih SfeAT BT, 1 HH U2 B B8l Iodl & [ I8 Hadl JokTd &
o g1 ORI ¥ Yed BT S e S RICIe €, 98 S¥Cleles © 3R I8
IS AR ZRIUIE Yaex Bl HaR HRA1 ol YoTd ITH U 98 gof A8l I1dl
3TeT B 81 Yerd, BT3d, UIeH, UATe 3iR faoisex A, dedT oft ¥ i1 31d9 & IR
H 1 DI, e, TIAUICTA 3R 7 GaD] bR g9 JTarge! Bl saery far S|
SHH T9 & 9T 9= TSHTRA of 9ahd & 3R USRI ol $9d A1 & 984 3120
TIh W I Bl b ARI ST IR 59d HHAS W G970 S| g AR Aidal o
$hel fh AN 9 5T | HH™ §9, 99 9 H HA9 991 U JEI9d, 984 B
NIER Wsﬂqﬁﬂﬁ%ﬁaﬁwa AT | YT T IR 3BT HRUT & b Nold &
98 IR Aodl o SRISCH & iR dod ¢ s{-clcqw gl 9 2
SIS o R H el U 81 Ush 9gd 81 30T 9IRS daR ol Il B AIeR
el | ®8T f& we should be using the infrastructure that we already have. Exactly,
that is what we are doing in this Bill. AR ITH SII §3hRedaR 3ifeRS! &, SHB] I
3 gl fopar WU Already there are so many laboratories which are available; there
are Centres of Excellence which have been developed; there are facilities for staying.
q=IaR, #Y I1ed Sit 5 $al A7 fh gRed 8F1 91U] BReed oS! ds oIg a4
gU T, A1 I 9 S oIbR Ydb AT M AT MY, Teb AT SIgHEA (ST WY, Ueh
Y Tl IR bR AT Y1 G5 AIdDhR 9 reIfh [qafdened o deu-r &1 T
2|

ORI 331 b wee - feRaftermR) Yirafaet i 281 817 giRidic e whidhvs
1 81?7 AUMIRT 78ISy, Vold, Hgl 3R RAUICe Haex 98d & hivelad dAdey Bl
H fIRIYeR Vold 3R AGT 61 I1d He1 agl a1 AR SR e 81 i) Ud
Yd RIeq &1 Ia1 Uid &1 Hbfdhd, solfdcded, RAfer, <foem, fifad
UG gRFRART § 3R U a1 o1l fohd) Y SoNf=raRaT diotol | AT 7, ITe SISl
J MU, fhedt ot 3 ERSIOR 3 31T, SHD! B dY 7 S &1 A graduate takes
typically five to six years to be able to understand fop Yord graT %\', ﬁﬁ BT R 8
and then only the real productivity and real skill comes. 3 d Y X &H Uzl I
TIHe THR, ATl ¢ Vold Haex & oy, gl Haex & oy, Ul Haex & oy
g<dl BT TAR E}ﬁ, al wouldn’t that increase the productivity; wouldn’t that increase
the level of skill which is there in the sector, which is needed in the sector!
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AR ABIGY, YA 376 SaduHe M Rex T8d gU, I & HH-HH H Agl
BT ST IS 31T IS folU Tdh heX & ST¥ovd &, I9® fov I8 Sioxd & fh Tdh
28 A9UTaR 81l 3 UREBIHT BT b TR Bl TIAUIC hlhvs -7 3T Bl
IE Aol -feRIfee™ Y STex X271, 9.1 il T ST U9 o1, I¥e-dd Siaule, I1e-
AT, A 9 SHH Y21 STn] el § T 8% g Bl foel & IRy ¥ & forar <y,
AIfh=T I G TP < U TS 2|

[qITIfT FEIey, ufeetd ST iR Urgde BT &1 2= Y ST 7| This s a
public university. 9 JFEARTST H HIST & Hag H, STAT 4 IR H FHal {d el
e 3t YTt 7 59 foTT goie | 166 BRIs DU BT UTaLT fHaT 81 5P AT
Bl sqd! ot fafee™ a7, S fAfesT & foIU 311 W e 3iR go7e 99 %81 81 This is
going to be publicly funded university. sﬂﬁ dnlé 0 Srse T8l g1 fadt ff 9=ar
RIS D1 SHH SIIT B, I (ol H T STa1d <1 dre<l g

FHYRT HBIGY, Ush ATIER Wi - YRS TRAldS] & dede H gul fb
BT RITHIN? Again, | would like to refer to Clause 4()), TA®T 3171 8134 H 98d
U1 Al D1 g o TR ell Bl (SR T8l 81, U Aol hicge! a4, 39
UR&GEATT & |J FaAlol 4(j) T -1 "Every person employed by the NRTI
immediately before the commencement of the Central Universities Amendment
Act,.." T8 aTall fda1, "shall hold his office or service in Gati Shakti Vishwavidayala
established under this Act by same tenure, at the same remuneration and upon the
same terms." IRIB Ueh bel=ge! a1 I8, SHD] g 3! ave I Yraar fhar
T § 3R S UG &1, 91! 9 S8, 39 hae, Sl TFarilel §, S8 4l S9@]
W {3 & T3 S0+ $99 91 1 98 AIa-HHSTHR @] © b SR 999 H Hel i)
I BIs feFdcIYsl 81 Y| $9H 9gd 81 gAd a)id I |ral AT 81 AR
FHTIRY HEIed, SED 3Tl 3R W b IR fawy oy €, 9e= § 99y &) #uier g,
ey # S9d foaR & F81 ST

ARIGY, Yad # Regedic &1 e vy 3 o7l § Ua IR R I ST g
b 2014-2022 & §F | B NI ik SIEER T 3.50 lakh persons have been given
employment by Indian Railways. So, this is not a small number, Hon'ble Chairman,

Sir. This is a very large number. If some Hon'ble Member needs more detail, more
details can be provided, but please don’t, quote selectively and mislead the House.
This is what | will request Hon'ble Member who gave this number in a different
context.

‘Eﬁ?ﬂ, IR ﬂ% 3TV Women participation in transport and logistics dg
Sheell U 9gd g¥lce Hel 8 3iR H 98 1 714 & A1 I8 Hel aig &b giead
Yedol 7 foue uraere, I Sl ol 3R S99 Bl §I8d BRd ©, 9P (o7 [0
URIele &l 9 ﬁ@ﬁ‘d JINY fbar %\', DI ﬁﬁm A oI %\' and the results have been
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very good. This is a very good example of women's empowerment in a very difficult
and very complex sector, Hon'ble Chairman, Sir.

TEI5d, 3R I 9ga IR fI9 IS 791 H7 RE w1 vy iR g fa
g1 About language, this University will definitely have global standards of education.
3R B9 $9¥ BIReICS g1 & $REYSH <, A1 MIT of US s probably the best in
the world. S8+ fbdd dRE W TIAUICIT BIhTs BINST ofdY, they have created a

cadre of people who are today serving all over the world as the best professionals in

the transportation sector. We already have tied up with them. We will be tying up
with many of the institutes in the world and the education standard will be of global
standard. The thought process will be that students who come out of this University
not only serve the transportation sector of India but also they should be capable and
be prepared for serving the transportation sector all over the world and they should
the biggest brain because, Hon'ble Chairman, Sir, Q?ﬂ Preifaac iR g4 dXg dI
PICIRT Cadh dgd HH <3 H BId1 &, oW Tood 310+ f&hed &l 819 Hx A,
I 3R STAT BR b | F AN FHAFIMe & b YRT H ST B Hcdd 3R
Tes QT ~TCdeh 3Tdeldd §, STal IR ICScH YT AR & farar dfdcdel Alerot i of
Hhil| d g1 T Hfdcder Alets] DI odhR AT 4R H WIRT &I IRaH HaExIy, HRd Bl
'fa%g %" BT Sl ol 1 8, S I8 WX Fol 3R 4R Bl Sl Sfaidhel hufdfercls g,
SThI M AP SITY|

NEIEI] Heldd, ATUDT dgd-dgd gdi o 31T 3TU 719+ AR d HHXIe
S ol 39 f[9e & ol wwy f&=m| A-7 e A1ef g aui T s 8 DI I¥i-d
HITTY IET &, AT 31 IR BHLI 3MMefiaie @ © IR w18 a1 8, 8Hen Mge fhan 8
31X 3151 MM TIRHAARMY H IT BISW 39 9l Bl |l U ST I8 39 8IS Pl
AT B o et Fatell & A1, TIHe & A1 L S[S14 I8 & iR 39 o™
@l A9 IS frarat g ikrerfe faeafaenera g |yl Agiey, ! 9gd-9gd
ggdrq|

MR. CHAIRMAN: The question is: ... (Interruptions)..

SHRI TIRUCHI SIVA: About language, you have not given any clarification.
...(Interruptions).. It should be at least in English and Hindi. ...(Interruptions).. It
should be at least from English to Hindi. ...(Interruptions).. He has not given any
clarification. ...(Interruptions).. What is the need for that? ... (Interruptions)..

MR. CHAIRMAN: Right. ... (Interruptions)..

SHRI V. VIJAYASAI REDDY: The hon. Minister did not... (Interruptions)..
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MR. CHAIRMAN: You have made your point. ...(Interruptions).. There is no question
of imposition. ...(Interruptions).. No imposition, no opposition, there should be
proposition. ...(Interruptions)..

SHRI V. VIJAYASAI REDDY: Sir, the hon. Minister did not say anything about the
Railway Zone which has been promised at the time of A.P. Reorganisation
Act. ...(Interruptions)..

MR. CHAIRMAN: Mr. Minister, do you have anything to say about the Railway Zone?
...(Interruptions)..

SHRI ASHWINI VAISHNAW: Hon'ble Chairman, Sir, there is no relation with this Bill,
but still | would like to mention that whatever has been promised is being done in a
very meticulous way. The South Coast Railway Zone issue has been deliberated with
the Hon'ble Member outside this House also. The DPR has been prepared; land for
constructing the building has been identified. This is something which is already
'work in progress', Hon'ble Chairman, Sir.

DR. K. LAXMAN. (Uttar Pradesh): Mr. Chairman, Sir, in pursuance of the Andhra
Pradesh Reorganisation Act, 2014, there was supposed to be a tribal institution in
Telangana also. But, due to the delay in the allocation of land by the State
Government as also due to the changed priorities of the State Government
...(Interruptions)...

MR. CHAIRMAN: We are not debating, please.

DR. K. LAXMAN: Sir, | would like to know the latest position of the Government in
establishing a tribal institution in Telangana. ...(/Interruptions)...

MR. CHAIRMAN: The question is:

“That the Bill further to amend the Central Universities Act, 2009, as passed by Lok
Sabha, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill. In
Clause 2, there is one Amendment (No.1) by Dr. V. Sivadasan. Are you moving it?
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Clause 2 - Amendment of Section 2
DR. V. SIVADASAN (Kerala): Sir, | move:

1. That at page 1, line 8, for the words “Gati Shakti Vishwavidyalaya”, the words
“Mahatma Gandhi Gati Shakti Vishwavidyalaya” be substituted.

The question was put and the motion was negatived.
Clause 2 was added to the Bill.

MR. CHAIRMAN: In Clause 3, there is one Amendment (No.2) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.
Clause 3 was added to the Bill.

MR. CHAIRMAN: In Clause 4, there is one Amendment (No.3) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.

Clause 4 was added to the Bill.

MR. CHAIRMAN: In Clause 5, there is one Amendment (No.4) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | was expecting a Silver Line; they are allowing the Silver
Line and hence | am not moving it.

Clause 5 was added to the Bill.

MR. CHAIRMAN: In Clause 6, there is one Amendment (No.5) by Dr. V. Sivadasan.
Are you moving it?

DR. V. SIVADASAN: Sir, | am not moving it.
Clause 6 was added to the Bill.

...(Interruptions)...
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MR. CHAIRMAN: It is the Member’s prerogative to move the Amendment or not.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Mr. Minister to move that the Bill be passed.
SHRI ASHWINI VAISHNAW: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

MESSAGE FROM LOK SABHA
The Energy Conservation (Amendment) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“In accordance with provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the The Energy
Conservation (Amendment) Bill, 2022, as passed by Lok Sabha at its sitting held on
the 8" August, 2022.”

Sir, | lay a copy of the Bill on the Table.

SPECIAL MENTIONS

MR. CHAIRMAN: Now, Special Mentions. As there is paucity of time, hon. Members
may lay them on the Table. Shri Mukul Balkrishna Wasnik is absent.

Receding water level in Haryana

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, half of the nation is reeling
under heavy rains and two-third of Punjab is water logged. Excess rainwater is
flowing to sea and SYL completion has been hanging for decades. Through the hon.
Chairman, | want to suggest that the matter may be solved amicably in phases.



